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REGIONAL OFFICE, U. P. POLLUTION CONTROL BOARD
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To,
The Registrar,
The National Green Tribunal
Principal Bench,
New Delhi
E-Mail:- judicial-n

Subject:Submission of response report in compliance of direction issued by
Hon'ble National Green Tribunal in Original Application No.
215/2024 Ankit Tiwari Vs. ISKCON Prayagraj through its President

Achyut Mohan Das alias Aditya Mittal & Ors.

Sir,
With reference to the subject mentioned above, this is to inform you that in

compliance of order issued on dated 10.05.2024 by Hon'ble National Green
Tribunal in Original Application No. 215/2024 Ankit Tiwari Vs. ISKCON Prayagraj
through its President Achyut Mohan Das alias Aditya Mittal & Ors, the compliance
report is submitted for your kind perusal and necessary action please.

Encl:-As Above.
Your's Sincerely

(D r.ﬂmw

Regional Officer

Copy to:-
1. Chief Environmental Officer (Circle-2), U.P. Pollution Control Board

Lucknow for information.
a2 Chief Law Officer, U.P. Pollution Control Board Lucknow for

information
3. Sri Pradeep Misra, Advocate on Record, Hom'ble Supreme

Court/NGT, B-235, Sector-19, Noida, for perusal and necessary

action please. ‘___,,_,f""#

Regional Officer
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® el In this Original Application, Applicant has raised the grievance that the Respondent No.
| js carrying out unauthorized and illegal construction on the land situated in close proximity of River
Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the consiruction is
going on over Plot No. A7161 situated at Kasira] Magar, Baluaghat, Allahzbad, Uttar Pradesh. The
applicant present in person has pointed out that the Allahabad High Court in PIL No. 4003 of 2006 Re:
Ganga Pollution Vs. State of LLP was considering the issue of illegal construction on the floodplain zone
and discharge of sewage in the River Yamuna and Ganga. Applicant has also peinted out that the PIL MNo.
4003 of 2006 has been transferred to NGT by the Allahabad High Court by order dated 21.07.2023. In the
said factual background the prayer of the applicant is to restrain the Respondent No. | from proceeding

with the construction.
2. The O'A raises substantial issue relating 1o compliance of the envirenmental 00rmS.......... .
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B 4. The property leased shall be nsed for the purposes of building ISKCON temple and Vedic

Cultural Centre and some ancillary facilities, such as, a building for a printing press to publish their
literature, guest house for visitors and an office. Any other permanent eonstruction by ISKCON on
this property will require prior sanction in writing from Maharaja Kashiraj [harma Karya

Nidhi......”
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) 1615 AGRESMENT OF LEASE executed thig 20th day of
| . Pabruary 1597 by Maharaja Kashira) Dharma Karya Nidhd,
%ﬁ Razmagar Fort,Varanasi throug: doard of Irustees
! gongisting of (1) deb.Manaraja Vel «5ingh, Caalragn

(1) M.X.snant Naraln Siogh, Managing Irustes (3) sri
t Govind Harain (4) 8rl B.K.Bnattacharya and (5) P+,
£ | ?j‘ Shyamdhar Misra,through thalr attomey Srl Shiv Natn

::: E % tﬁf' Pandey bereinafter called siber Izt party (whioh tarms
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unless excluded shall include 1ts helrs JUCCesE0rs and

, E agsigns ).
The Intematicnsl Soclety for Krishng Conselougng
; | 35 foun=
e ded by acharya Hias Diving Urace Shrimat R.C.Bhakeq
'
efdanta Swam! Prabhupada ifn-IEIthnathlu Trust

Tegistersd undar the Soclatipgs Registration act 1880
L

and thg 3
® Jombay Public Trust get L3956 throwgn Madngy Das
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for the purpoga of wullding teople and I'or developios

valdie Culbursl Centre and whereas e land has bean

ft\ X deseribed in Scheduls and demareated Lln calour in the
\ X -
» map annazed,the vazant possesslon over toe sald land
\\ nas been delivared to tos Second party by the Ist party.
? WHEABAS tha Isb party aod Second party have outually

» 8ettled tae terws of the leasa.

' 4 T JITIEEEY. 45 SOLIOYS

The lease could be receved for m furtner feriod on
sutuslly geceptabls tarms.

? 1. Ing property la to oe given to ISKCOm on laasa

q,(,( for B years cn & teken leass morey of #.10l/- par yasr.

2. Tha ownership of the propertywill remailn with
5.. Mahara)a Kashiral Dnarma Karya Nidnd ,1gx ooy Gharitabole
=,

T Truat will be a losses of Haharsja Kaabi raj Dharma Karya
E Hidhi.
5 ’

3. All t d all otha
.&R?"‘“ ] aTas an r cutgoes will be in the
£ E oame of Hapharajs Kashira] Dnarma Karya H1dal and tha
] 1iabllity for thelr payment sball be oo 1SKCON durtipe
| . \i the period of the lease and the paywent shall os mage

by IGKCON on bghalf of Ha.lu.ri.,]n Kashlra] Marng Karva
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i Thg proporty leased ghall by used for the parposas
n; hudlding ISKCOH togople un:i 'r'ld.f.cllﬂu.‘.l.t-ural Cantra

and soma aoclllary facllitios,such as, & bailding for
a printing pPress to publish thnlr_lit-:'atu:'qr-,gu“t
house Tor visitors and &0 of fica-doy other permsisnt
ecnstruction by ISEZCON on thig proparty will require

% prior ssackion in writing frouMaharaja Kashira) Dharca
x5

l
;
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\ (\ 5. The trustess of Maharaja Kashiraj Dharwa Karya
j II:. \3 H1dni or any parsco authorised by tie Trusteas shall
:| have the right of entry oo this lesased propecty for
I : the Purpoges of ingpaction t:; ansure tha valid and

I’ proper usg of the property by the ISKCON Charitable

Trusts.
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§ -1 Tha right of Msharajs Esshira) Iharma Karya Nidhi

E to mabage the affalirs of thizproperty will revert back

to Mahara] Eashiraj Dbarm Karya Hicdbl in case the ISECON

Q{ Cogritable Trust decides nob to cafT¥ oo the Purposs of

; the lgase oo a0y ground or viclates the cenditicns of the .
lease and the laase will be automatically desmed to be

| ravokad.
§ . In the manafement body congtituted Cor tha

madagement of the Tsmple aod the Vedie Cultural Cantra

g Py ol

. E and thelr offairs ,there shall bs ineluded to nominggs
ef the president of the Msharaja Kasbira] Dharm Karye 2
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8. In sase any dispote arises betuean the two

‘HL{ 'rruaw,ﬂm_{sﬂmﬁ Gnaritable Trust and Maharaja )

% Eashirg] Dharm ]Fa.r:ra Hidhi, the dlspute shall bg 1
%& \% referred for arbltration,to a retired judse of tha E;
’ W

All ghabad High Court en the basls of eutusl igreesant

\
\

: Q}r/[ shall be final and binding on both the Trustis.
"
% : On behalf of the Ist perty Sri S.N.Pandsy Trost d
Manager and on behalf of the Second party Srl Madhal Daa

and Hghamsn Das adhijard
‘ Prabhu Prasident of Local Unit of 4llsbabad ISECON hava

% aod the cost of the aroltratica shall be bome by ISEcoN l
§ Charltable Trust.The decision given in tha arbitratica

]

signed thisz agreemant aftgr fully understanding tha
cootants and implication of this agreemant beforp thp
atfasting witneszes thiz the 20 day of February 1397,
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e N Western part of Jamwna Mahal Katghar Baluagh gt |
\ \E Hunieipal Ne.l61 Katghar Baluaghat plot 124 M,125 ¥ g
- l

which has been bounded by a boundary wall built o

tha outer wall of mapin Yamung Mahgl leaving 30 fget
kg @ land including the ccostructed Tooms 1n the north gi4,

@ E attached with waln Tsuuna Manhal gnd sustern boundary
f&\ 1 § wall straight from Northto South freq outer wall or
P

Bathrooa attachad with Jasung Maghal and the South the
bank of ¥Yamuna River ocver which the old boupdry of olg
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Tamuon Mabal exdet,dn the west Road wnd the houses of
other persas Iﬂlhthl land bas beed shown with rgd

colour.

Hote:- Un page 5 gbove line 11 words"and Maghaman Das
ddnikari®be added.
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... In this Original Application, Applicant has raised the grievance that the Respondent
No. 1 is earrying out unsuthorized and illegal construction on the land situated in close proximity of
River Yamuna and on the floodplain zone of River Yamuna, The stand of the applicant is that the
construction is going on over Plot Ne. A/16] situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No.
4003 of 2006 Re: Ganga Pollution Vs. State of U.P was considering the 1ssue of illegal construction
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga, Applicant has also
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court
by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain
the Respondent No. | from proceeding with the construction.

2. The OA raises substantial issue relating to compliance of the environmental noms..........

TET TR @1 gHdid W0 yrododio § fREiw zroazoze wh Fam 2

s W aftfe et @ g W0 AR BT WS WERY ¥ URe e #
e # Frefomda wmm AeRE, gore few oRE @ wigE qee et
Rrfomii T w1 i el aftew o gafa et 3§ R sl g o @
Uy 03 T3 & e 56 wEey o i e g o)

T —aet |

A
ety e e
yRifeif e watawe afterd (gw-2), wovo waEwr FRba @, @EEw o1 gEE

aegs SHTHATE &Y hiEa) @
A e\ O™
ﬂ’:’l e

P




ISKCON
PRAYAGRAL

E P

[SSKCON pooiiice

IONAL SOCIETY FOR KRISHNA CONSCIOUSNESS
" E:ﬂﬂ Acharya : His Divine Grace A.C. Bhaktivedanta Swami Prabhupada

Ref. :

f
"El: -
8

A

favour of the ISK
(’H- ﬂ ﬁ-“‘l

T AR j et

To, it
; Date ; .:.-.H.‘.’. ﬂl o
The Regional Officer, ]

Regional Office, U.P. Pollution Control Board,
Avas Vikas Parishad Colony, Sector-3, Yojana No.-3, Jhunsi,
Prayagraj-211019.

Subject:- Reply to the Notice/Letter bearing
Patrank-GOOTT5,/WGT/0.A. Na. 215/2024 dated
16/08/2024 issued by the Regional Officer, Regional Office,
U.P. Pollution Control Board, Prayagraj.

Respected Sir,

In response to the notice mentioned in the aforesaid subject, the

reply of undersigned is as under-

1. That the International Society for Krishna Consciousness fin
short ‘ISKCON"), Head Office at Hare Krishna Land, Juhu,
Mumbai-400049 is a Charitable Trust registered under the
Societies Registration Act, 1860 (in short ‘the Act of 1860 and
Bombay Public Trust Act, 1956 and i= having itz own
Memorandum of Association duly registered and approved with
the concern Assistant Registrar of the Societies,

2. That the ISKCON iz also having itz Allahabad Unit (M owe
Prayagraj) situated at Af181, Kashiraj Nagar, Baluaghat,
Allahabad (Now Prayagraj) (hereinafter shail be referred to as
“The Prayagraj Unit') and the construction in question has been 2 — "
raised upon a land, obtained through registered lease deed dated /2.~
20/02/1997 for 51 years from Maharaja Kashiraj Dharma Karya | TMC :| "\
Nidhi, Ramnagar Fort, Varanasi through its Board of Trustees in\. s f
CON for its Prayagraj Unit. The Photostat copy of - Yo '

rl-*""jc

Branl:ll Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., Indfa) - 211003

Head Office: Hare Krishna Land, Juhu, Mumbai- 400049

Phone: +91 63873890090 Email: iskconprayagraj@gmail.com Website: www.iskconprayagraj.org
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SSKCON

INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS

Founder- Acharya : His Divine Grace A.C. Bhaktivedanta Swaml Prabhupada

the aforesaid lease-deed dated 20/02/1997 is being EIIEIEI-S.I:EI
herewith for kind perusal.

That the Pravagraj Unit had applied for sanctioning the revise
map dated 27/11/2010 for an area of 7073.53 Square Meters
for construction over the Municipal No. 161, Kashiraj Nagar,
Baluaghat, Prayagraj, which was principally sanctioned by the
then Allahabad Development Authority, Allahabad (Now known
as Prayagraj Development Authority, Prayegraj and hereinafter
shall be referred to as “the FDA') under its letter dated
07/12/2010 and the final sanction was accorded subsequently
under the permission letter dated 0&6/01/2011. The Photostat
copies of the aforesaid letters dated 07/12/2010 and
06/01/2011 are being collectively enclosed herewith for kind
pérusal.

Due to unavoidable circumstances, the construction as
sanctioned under the aforeszaid permission letter dated
06/01/2011 could not be raised. Accordingly, an application in
year 2015 was moved by the ISKCON, Prayagraj Unit before the
FDA, for extending the permission for revise map as granted
under the aforesaid letter dated 06/01/2011, however when no
action was communicated by the PDA, Prayagraj then another
application dated 12/10/2018 was moved before the PDA, by
ISKCON, Prayagraj Unit through its President for renewal of map,
50 sanctioned under the aforesaid letter dated 06/01/2011, The
Photostat copies of the aforesaid letter dated 12/10/2018 is
being enclosed herewith for kind perusal,

9. That no communication whatsoever has been received till date from|

the PDA in response to the aforesaid letter filed in vear 2015 and |

letter dated 12/ 10,2018,

ey

-_'_-_\_H"'-\-.
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| Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagra] (U.P., India) — 211003

Phone: +91 6387389050 Email: iskconprayagraj@gmall.com

Head Office; Hare Krishna Land, Juhu, Mumbai- 400049

Wabsite: www.iskconprayagraj.org
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INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS

Founder- Acharya ! His Divine Grace A.C. Bhaktivedanta Swami Prabhupada

D‘E';E 4 ERmpsRiddabasEREREE

6. That the undersigned is also following each and every norms as

required to avoid the pollution and in this regard, all kind of wastes
are being carried by the Waste Management of Nagar Nigam,
Prayagraj on day to day basis and the necessary taxes are also being
paid in that regard regularly and moenth to month.

That it is further necessary to point out that not even a single waste
or any kind of pollution is being eaused to the river YAMUNA or its
bank by the undersigned in any manner whatsoever, while in fact
every possible effort is regularly made by the undersigned to
maintain the neatness and cleanness of the surrounding area
including the river bank of holy YAMUNA as well as river itself, The
Photostat copy of the receipt provided by the waste collection

authority is being enclosed herewith for kind perusal,

That the underaigned is paying all type of taxes of essential services
to the concern departments through whom it is being provided to it.

That the undersigned is also having a complete proper drainage
facility connected to the nearcst authorized chamber of Sewerage /Nogar M.'."‘!*""‘
Department and also paying the sewerage tax to the JALKAL Y
Department. The Photostat copy of the payment receipt in context of j"as

the aforesaid payment of sewerage tax is being enclosed herewith
for kind perusal. -':‘nﬂ"“‘.rjm mdﬁnﬂx i ‘* goem Commected 8o mLBSTR  fwstetled
":'f_ ""I'."'I'I'lH"‘Inﬂ-“"c"-P" ol h!l'l.ll-'lJ - ""'H'I-f r"'!."m f |.'-| r{d‘i"h’ (=5 ﬁ"-‘r Pkl o 1‘5;_‘-",

- The Prayagraj Unit of [SKCON has been instrumental in mamtam:ng ,‘i%

the hygicne and cleanliness of the banks of the river but also ha; G | . '.
been playing a kev role in installing the ecultural and spiritual * \ :;_ ‘

significance of this place by regular conduction of Yamuna Arati. - _{’1 A A 1:!-

- —

The pheotos of Yamuna Arati is being enclosed herewith for kind

perusal. Ak
9 At ¥

Branch Address: Hare Krishna Dham, A/161 Kashirajnagar, Baluaghat, Prayagraj (U.P., India) — 211003

Head Office: Hare Krishna Land, Juhu, Mumbai- 400049

Phone: +91 6387389090 Email: iskconprayagraj@gmail.com Website: www.iskconprayagraj.org
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&y ISSKCON
ISKCON H' INTERNATIONAL SOCIETY FOR KRISHNA CONSCIOUSNESS

PRAYACRAL Founder- Acharya : His Divine Grace A.C. Bhaktivedanta Swami Prabhupada

efis 11. That in view of the aforesaid facts and circumstances as SRR G

herein above, there is na violation of any kind whatsoever on the
part of the undersigned, which ampunts to laying any paollution in
violation of the rules and regulations of the Board. Accordingly, the
instant reply may kindly be accepted in response to your
notice/ letter dated 16/08/2024 as mentioned under the subject.

Date:- 22/08/2024.

YOUR'S SINCERELY
e
Ty Prx—

- ISHCON, Prayagra] Unit,
YN Af161, Kashiraj Nagar,

- Baluaghat, Prayagraj
<AL through its
| N ; Temple Management
R Committee (TMC)

Branch Address: Hare Krishna Dham, Af161 Kashirajnagar, Baluaghat, Prayagraj (U.P., India) - 211003

Head Office: Hare Krishna Land, Juhu, Mumbai- 400049

Phone: +91 6387389090 Email: iskconprayagraj@gmail.com Website: www.iskconprayagraj.org
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"eieerone 1. In this Original Application, Applicant has rajsed the grievance that the Respondent
No. | is carrying out unauthorized and illegal construction on the land situated in close proximity of
River Yamuna and on the floodplain zone of River Yamuna The stand of the applicant is that the
construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL No.
4003 of 2006 Re: Ganga Pollution Vs. State of 1P was considering the issue of illegal construction
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga, Applicant has also
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court
by order dated 21.07.2023. In the said factual background the prayer of the applicant is to restrain
the Respondent No. 1 from proceeding with the construetion.

2. The OA raises substantial issue relating to compliance of the environmental norms.......... 3
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"evrieia]. [0 this Original Application, Applicant has raised the grievance that the Respondent
No. 1 is carrying out unsuthorized and illegal construction on the land situated in close proximity of
River Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the
construction is going on over Plot No. A/161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL Na.
4003 of 2006 Re: Ganga Pollution Vs, State of U.P was considering the issue of illegal construction
on the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court
by order dated 21.07.2003. In the said factual background the prayer of the applicant is to restrain
the Respondent No. 1 from proceeding with the construction.

2. The OA raises substantial issue relating to compliance of the environmental norms.........."
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.......... 1. In thiz Original Application, Applicant has raized the grievance that the Respondant
Mo. | is carryving out unauthorized and illegal construction on the land situated in close proximity of
Raver Yamuna and on the floodplain zone of River Yamuna. The stand of the applicant is that the
construction is going on over Flot No. Af161 situated at Kasiraj Nagar, Baluaghat, Allahabad, Uttar
Pradesh. The applicant present in person has pointed out that the Allahabad High Court in PIL Ne,
4003 of 2006 Re; Ganga Pollution Vs, State of U.P was considering the issue of illegal construction
em the floodplain zone and discharge of sewage in the River Yamuna and Ganga. Applicant has also
pointed out that the PIL No. 4003 of 2006 has been transferred to NGT by the Allahabad High Court
by order dated 21.07.2023, In the said factuel background the prayer of the applicant is to restrain
the Respondent No. 1 from proceeding with the construction.

2. The OA raises substantial issue relating to compliance of the environmental norms..........
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